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IN TiHE CENTRAL ADM]NIQTR[\TIVE TRIBUNAL
‘ JATPUR BENCH

Jaiour, this the 15™ day of January, -201;.0

CORAM:

HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBEF
HON'BLE M. B.L. KKH.\TRI, ADMINISTRATIVE MEM3ER

1. ORIGINAI I\PPLICA TION NQ. 28_/ 2009

Ménoranjan Fas son of Late '.hri Kartik Chrandra D3 sged about 51
years, re:id nt of Railway Quarter No. 183 EC. behind ADEN
Bungalow, N: ar Church Grc ard, Gangapur lity Rajacthan. At present

~employed r the post ¢ Civar (RCRV-MM J) under Section Enginaer

- (N), P.Wa" ¢ angapur City, ~ :stern Central Railway, Fo-a Divislon,

APPLICANT
(By Advoci te: Mr. :*hiv Kun an

- VERSUS
1 linio: ‘of In iiz throur"z General Manager,. \Vestarn . Caentral:
i 1|lv 3y, Jab. pur (MP . S
2 | wvicoial Rs nlway mrmauer {Es ft i, Western (Ze ifral Raiway,
!otai wvision, Kota Rajasthan.

ESPONDENTS -

(By Advocair: R.G. Gupta)

e

2. GRIG]NA[ A"PI TZATION NO, 78 3/2009

Abdul Rehaman son of Chotu Khan aaed ahout 54 yai s, resident of
Behind Rallvxay station, Chotu Bhagwan Ki Baggichi, “-angapur City,
Rajathan. At piasent ex.wplnveu on the pcst of Driver (CRRV-MMU)
under Section Engiteer {(N), P. Way Gar.gzpur City, ‘Nastern Central
Rallway, Kcti Divis on ' ' B

: APPLICANT

(By Advoca a: Mi. Shiv Kumar)

VERSUS

1 .
1. Union of India through General Manager, ‘¥:stern Central
"~ Railway, Jabalpur {MP). ~ :
2. Divisional Railway Manager (Estt.), Western - <tral Railway,
Kota Division, Kota, Rajastharn. ‘ '

'y




-Rajasthan At present employed on the post of Drlver under Senlor.

B ;Sectlon Engmeer (N), P. Way, Bayana Waestarn Central Ra"WaY, Kota 1
- ‘,Dlvlslon ‘

te
Tb

/APP ICANT

(ByAdvocate r. Shivi K'L"rrn‘ar) :

VERSUS
1 Unlon of Indla through General Manager~ Western Central

Rallway’ Jaba!pur (MP)
-2 Divusronal Rallway Manager (Estt ), Western Central ailway,

R és'PoNDE'NT_s'
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(Anm—‘xm'e /-r/.*'v‘.) It was furfher ordered that ihe result of the i ;‘)llir.ani,c‘

PO
oo

4., The iaspondents have filed {f'heii"répl\l}i_ The stand taken by the
respondents vsas that no doubt t:hé applicant= were in the aforasaid
scale but thev were casual Truck Driver and fheur services has not

been regularized and they do not- fnm,i

il f'":, ondmon No. 7 of the

notification dated 25.03.2009 (Annexum A/ &)

5. The apg)li'c: nts have filed .rejoinder iheehy anne g the
documents in order to show that the service™ of the applicants has
atready heen regl. arized against Group "D’ past

6. I view of this .1\/{:rmem ‘made hy Fhe g policant m ulw mmmdm
the respondents wm’e’ dgirected  to file sdditional " Affidavit, The

respondents have filed Adrhtm*ml Affidavit thoraby contanding that the

applicants were eligible for consideration again<t the post of S?i‘jri\/va‘.U
Mobile Truclk Driver as adveirtised vide notiticition ri:’.te.d 25.03.2009
(Annextire A/8). It has heen specifically stzted in the Additional

Affidavit that their names have also heen inciudad in the eligii-lity list .

'(Annnxune A1) at appropriate place vide Irlh tlo. 0A f)l 2010,

7. - In view of v 1t has bean étafpri abovs, the pnresent OAs h‘o:;:s_
not survive now as the names of the app!icav'sis- have | =an included in
the eligibility list and they are aligible to appeir in the trade test for
the post of RCRVMMU Mabile Truck Driver. The respondents are also

directed to declare the result of the applicants. pursiant to the

. . %
aforesaid selection.
8.  With these observations, these OAs are disposer of with no
order as to costs,” .
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(B A¥KKrATRT) . - - (M.L. CHATHARN)
MEMBER {A) . . , CMEMBER (3)
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